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have noticed that in the budgetary provisions, this railway track gauge
conversion has not figured. In addition, the replacement of the railway track
that was damaged in floods, is also to be taken up. It is more than two years now,
though the railways are the life-line for commuting. So far as the roads in
Arunachal Pradesh and Eastern Assam are concerned, these roads normally get
damaged during floods. It is unfortunate that these are yet to be taken up. 1
would earnestly request the hon. Minister to seriously consider these issues. |
would also request him to assure us that the lines would be replaced; and the
gauge conversion would be taken up in the ensuring season.
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MR. CHAIRMAN: He would reply to you separately when you meet him.
Now, next Question 184.
Trafficking of Children
*184.DR.KARAN SINGH:1
SHRI AIMADUDDIN AHMED KHAN (DURRU):

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased
to state:

(a) whether it is a fact that trafficking in children continues unabated
and trafficked children have been retrieved from different States all over the
country;

tThe Question was actually asked on the floor of the House by Dr. Karan Singh,
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(b) whether a pattern in trafficking of children from different States and
their retrieval, has emerged with some of the States like Andhra Pradesh,
Kamnataka, Maharasthra, Orissa, Tamil Nadu cropping up more often than other;

(c) if.so, the number of children retrieved from each State during 1999,
2000 and 2001, so far: and

(d) the steps taken by Government to prevent trafficking of children?

THEMINISTER OF HUMAN RESOURCE DEVELOPMENT(DR.MURLI -
MANQOHAR JOSHI): (a) to (d) A Statcment is laid on the Table of the House.

Statement

(a) to (c) Trafficking of children is an offence under the Immoral Traffic
(Prevention) Act, 1956 (ITPA), administered by the States/UTs. As per information
readily available with us, in rescue operations in the Union Territory of Delhi
between January 1, 2001 and 17th September, 2001, 143 girls have been rescued.
Of these. 31 girls belonged to Andhra Pradesh; 12 each to Kamataka and Maharashtra;
and 1 to Tamil Nadu. On the directions of the Delhi High Coun, steps have been
taken for their rehabilitation in consultation with respective State Governments.

(d} The Government has taken the following steps to prevent trafficking
of children:—

(i) Drawn up a National Plan of Action (1998} and constituted a Central
Advisory Committee to combat trafficking, rescue and rehabilitate victims of
trafficking and commercial sexual exploitation, and activate legal and law
enforcement systems to strengthen implementation of the ITPA.

(it) Set up State Advisory Committees on Trafficking for the same purpose,
devolving authority and seeking to mobilize greater state resources in the fight
against trafficking.

(iii} The Department of Women & Child Develepment (DWCD) has issued
guidelines to the States for effective implementation of the Plan of Action and
regularly reviews State action.

{iv) The DWCD is presently reviewing the existing legal framework
including the Immoral Trafficking (Prevention) Act.

(v) DWCD has undertaken regional efforts, in alliance with NGOs, to
create greater awareness of the dimensions of trafficking and increase sensitivity
to victims among Government departments, the police and judiciary, as well as
within civil society at large.
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(vi) The National Commission for Women is conducting active advocacy
against trafficking in partnership with NGOs. It has conducted 20 workshops
all over the country and has prepared a comprehensive Report on the subject.

(vii) Concerned State Governments have enacted legislation to prohibit
Devdasi and prevent Jogin traditions of sexual exploitation,

(viif) Profiling NGOs that are engaged in tackling trafficking and helping to
rehabilitate victims.

(ix) The DWCD has initiated a new scheme called SWADHAR for women
in difficult situations applicable to victims of trafficking also. The Scheme provides
for shelter, counselling, medical assistance, vocational training to rescued victims.

(x) DWCD has formulated a model grant-in-aid scheme for assistance to
NGOs to combat trafficking in source areas, traditional areas and destination
areas through prevention, rescue and rehabilitation. Emphasis is placed on
counselling, non-formal education and vocational training.

(x1) DWCD has notified officers of the level of inspector and above in the
CBI as Trafficking Police Officers for investigation of inter-state trafficking cases.

{xii) The DWCD has proposed to the Ministry of Home Affairs tosetup a
nodal agency for combating and monitoring of trafficking.

(xiii) The NHRC and DWCD have initiated a Survey on trafficking within
the country. The study will also investigate the causal and behavioral aspects of
all agents in trafficking. The DWCD has also commissioned a Survey to go into
the magnitude of the problem, an estimate of the numbers involved and trafficking
routes.

DR. KARAN SINGH: Mr. Chairman, Sir, { am sure, | speak for every Member
of this House when | say that trafficking of children for sexual exploitation is a
shame and disgrace to all of us. We consider ourselves a civilised nation, but the
figures that we have come across show that this evil is growing. It is not only
odd and rare cases; there are well-organised international rackets which function
in this country and in ohter countries in Asia. They are constantly exploiting
the children, and, particularly, the girl children. There is a clear definition for
‘trafficking’, trafficking' means recruitment, movement, transportation, buying
and selling of children and women for the purpose of cheap labour, prostitution,
beggary, and so on. Nearly two million children are trafficked globally, every
year.
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Sir, the hon. Minister, in his reply, has stated that they have taken some
steps to prevent trafficking of children, but, quite clearly, these steps are
abosolutely inadequate. There are reasons to believe that in the metropolis,
particularly in Mumbai, Delhi and Kolkata, there are vast networks which prey
upon children and, therefore, make vast sums of money out of exploitation of the
most vulnerable sections of the society,

I would like to know from the hon. Minister: (a} In how many cases
prosecutions have been actually launched? (b) In how many cases convictions
have been secured? We hear every time that there are laws, but we never hear of
anybody actually being prosecuted for this. Have you launched prosecution?
There are reasons to believe that lakhs of children are trafficked every year and
the figures that we are shown are completely inadequate. What are we doing to
enforce the laws that we have? If the laws are not adequate, would the Government
come forward and bring before the House a new set of laws? Because, something
has to be done; otherwise, the exploitation and growth of Aids around the
country and surrounding countries are reaching very alarming proportions.
Would the Government throw light on these?
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SHRI NILOTPAL BASU: Sir, we need to have some control on reply as
well.

DR. MURLIMANOHAR JOSHI: The reply depends upon the magnitude
and intensity of the question. It is a question relating to the entire globe. So, the

reply has to be in detail. If you raise such an important question, I think, you wiil
have to bear with the reply.

DR. KARAN SINGH: Sir, this is indeed an important question. This evil
network is exploiting the people around the world. The hon. Minister has
mentioned that only 250 convictions have taken place. I have a report before me
which says that during the last ten years, over 3,000 children from Murshidabad
alone were trafficked out and exported to Saudi Arabia to work as camel jockeys
and for begging on the streets. It is a well known fact that the National Geographic
Channel had a full-fledged programme in which they showed the young girls
being trafficked from Nepal and smuggled to Mumbai and Kerala for brotheis.
The whole thing is working as a terrible racket. 1 am glad that the hon. Minister
has mentioned that they are taking an integral and holistic view on this. But 1
would urge two things. The first one is that there should be a much more vigil on
our borders with Bangladesh and Nepal because children are being trafficked
into India through these routes. You will also have to be vigilant on the Haj
pilgrimage, because we have had some reperts that in the name of Haj pilgrimage,
children are being trafficked and sold in Saudi Arabia. So, we have got to be
vigilant. 1 hope that the proposed amendments to the legislation that the hon.
Minister is referring to will be brought before this House very quickly so that we
can help to meet this evil.

DR. MURLI MANOHAR JOSHI: Sir, the first point is: these convictions
and statistics relate only to one year. The details are not pertaining to the last ten
years ...({nterruptions)... Yes.

Secondly, as | have already informed the procedure of collecting this
data and implementing the present enactment is very weak. It is highly atomised.
As you have seen, we have taken sufficient measures. The Minister in charge of
this Department is very much concerned about it. She has been going even to
those places where this problem is on a greater intensity. | assure you, while
taking up the amendments, the Government will take into consideration all the
suggestions that have been made; and this legislation will come before the
House very soon. | hope that the proposed amendments are adopted very soon,
so that we can exercise a strict control and vigil on these issues. [ am thankful to
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the hon. Member for his suggestion that more vigil should be kept on the borders.
I will certainly pass on this suggestion to the enforcing agencies saying that this
is the concern expressed by the hon. Member.

SHRI AIMADUDDIN AHMED KHAN (DURRU): Sir, 1 associate myself
with the sentiments expressed by my senior colleague Dr. Karan Singh on this
matter. [ would like to draw the attention of the hon. Minister of Human Resource
Development to the Government's reply, through the Minister of State for Home
Affairs, on 25th July, 2001, in which he had stated that the existing laws were
adequate to prevent and punish such trafficking of children. I would like to know
from the hon. Minister whether it is the same law which he is referring to.

DR. MURLI MANOHAR JOSHI: Sir, we have received several suggestions
for amending the Immoral Trafficking Act from various organisations and from
the National Commission for Women. So, we have suggested those amendments
in the light of these recommendations.

SHRI BALWANT SINGH RAMOOWALIA: Sir, while replying to the main
question, the Minister has referred to various steps being taken by the
Government to prevent the trafficking of children. | am surprised that a very vital
agency is missing from the list that has misused children for trafficking. Secondly,
in the list of steps being taken ‘adoption’ is also missing. Even adoption of
children is misused by various NGOs in Orissa and Andhra Pradesh, where girls
above the age of 11 and 12 are adopted and then misused. Therefore, why has
the Ministry of Social Justice and Empowerment been kept outof the subject?
There is no reference to that Ministry. That should not have been kept away
because the Ministry of Social Justice and Empowerment looks after the activities
relating to adoption. Secondly, the NGOs that had been found guilty and even
punished and blacklisted i Orissa are also net referred to here. Will the hon.
Minister dwell upon this point as to why the Ministry of Social Justice and
Empowerment has been kept away from the subject, and why has the area of
‘adoption’ been left out? Will-he consider to associate the Ministry of Social
Justice and Empowerment, and will he examine the role of NGOs involved in
‘adoption’ of children?
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SHRI HANSRAJ BHARDWAJ: Sir, | appreciate what the Hon. Minister
has said , but he will also appreciate that these two problems -exploitation of
women, particularly from the poorer sections of the society, and from well-
identified areas of Nepal and Tera: region of Gadwal and Kumoan, where it still
continues; and abuse of child require a drastic legislation. Particularly for
children, there is a law, which 1 drafted, that is, the Juvenile Justice Act. |
suggest that it should be drastically amended, providing more safeguards and
rehabilitation programme for the affected children, because if a child is brought
to a court, he may face the trauma, and thereafter, may be neglected. Similarly,
in regard to Nari Niketan, several action groups from Mumbai, particularly
Sheela Bagse and her group, came to me, and we brought forth some reforms.
But reforms are required continuously. After Jamnadas Akhtar nobody tackled
it in Delhi. After the partition, in Delhi alse, he did some pioneering work. But
now such social action groups are not emerging. Will be hon. Minister encourage
the social action groups, particularly, the women organisations and the
voluntary organisations to find out areas where these problems have been
continuing for decades? That will give you an idea as to where these offences
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are being committed. Now a days, no ordinary kidnappings are being done. A
large number of boys are being purchased from here and sold outside. So, it
requires a multi-pronged strategy to solve this problem. Not only the Ministry
of Human Resource Development, but also the Ministry of External Affairs and
the Ministry of Home Affairs, would have to find a solution, so that this menace
could be stopped. Our children are found abroad working on menial jobs, it
brings a bad name to our country. Some awareness has to be created. The NGOs
should also be involved in it.
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T B ) 36F ot 3vft o arem wr yonelt A1 @ ) ¥ U W e O @1 3Ed
fireran 9 w9 2 1 et wSiE S 9l 1 9ga @ ol § g weansd)
AN A A wu wH W i IR -9 e Wee wRanget gy it A
FE o6 Fargy, 38 qwe & 4 SEh, 3 @ I A 700 wena g T ad
e geedt 8 @ i sl wE O wreisia 3% faad 20 ¥ sh oiga ot ave
{ W FW ¥ 3 39 3T | 9ga Tk ¥ o 7 Sand, ¥ aavd I werEw 4 |
T HfFE gr ¢ B v weikie fl o 3w R, s T d s i e A ds
&1 Y FH A FW T IR A W R T R S S w9
QA €7 IE g werEm w-w e | e ft s e o

SHRIC.P. THIRUNAVUKKARASU: Mr. Chairman, Sir trafficking comes
not only under the Suppression of the Immoral Traffic Act, but it also comes
under the Indian Penal Cade, in the form of kidnapping, abduction, sale and
purchase of minor children, It has already been pointed out that under the guise
of adoption, some of the minor children are being taken away from India for the

MR. CHAIRMARM: Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Integrated data base for forests

*182.SHRI ABANI ROY:
SHRI PREM CHAND GUPTA:

Vi/ill the Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(a) whether Government's attention has been drawn to the news-item
caption, Governments environment data five years old, published in the Times
of India dated 8th February, 2002;

(b) if so, whether the Committee on Environment and Health recommended
creating an integrated data base tracking trends and developing waming indicators;

(c) if so, wether Government have contemplated any action on such
recommendations, so far; and

(d) if so, the details thereof and if not, the reasons therefor?
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